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 वहा  पर  अछूता  को  उनके  घर  से  उज़रा  ज।

 रहा  है  और  बहनो  की  अस्मत  लाठी  जा  रहो

 है  लेकिन  सरकार  इन  बातों  पर  काई  ध्यान

 नही  दे  रही  है।  मुझे  खेद  के  साथ  कहना
 पडता  है  कि  आजादी  क॑  24  सालो  वे  बाद  भी

 अछूत  लोग  मानवीय  अधिकारों  से  उचित  है
 &  आपसे  निवेदन  करना  चाहता  हु  फि  अगर

 इसी  तरह  की  स्थिति  चलेगी  ता  इस  मुल्क  मे

 बगावत  होगी  और  उसको  कोई  राह  नहीं
 सकेगा।  मुझे  अफसोस  वें  साथ  बहना  पढ़ता

 &  वि  सरकार  इस  बात  का  तरफ  काई  ध्यान
 नही  दे  रही  हे  ।  मेरा  आपके  द्वारा  निवेदन  है
 ि  सरकार  इन  दाता  वी  छान-बोन  कराये  और

 यहा  पर  र्पाटठ  पेश  ये  ।

 श्री  कृष्ण  चन्द्र  पन्त  मुझे  अफसोस  है  कि

 माननीय  सदस्य  उतेजित  हा  गए  tT  उन्हांने  37

 ही  मुझ  से  कहा  था  कल  शाम  क।  मुसे  लिख
 कर  दिया  और  उस  पर  मैन  कया  हा  राजस्थान
 गवर्मंट  वा  टला फ़ान  से  कहां  है  वि  एक
 माननीय  सदस्य  से  एसा  खबर  मिली  हे  इस
 पर  उनका  फौरन  उचित  कार्यवाही  कानों
 चाहिए।  यह  कन  ही  की  बात  2  ।

 श्री  बो०  पी  मौर्य  अध्यक्ष  महोदय,
 जब  कभी  भी  शेड्यूल  काइट्स  और  शड्यूल्ड
 ट्राइब्म  के  ऊपर  होन  वाली  एट्रॉसिटीज  जे
 बारे  कोई  कान  स्टेशन  मोशन  हाता  हवा
 आप  स्वीकार  नहीं  करते।  पहले  भी  स्वीकार

 नहीं  क्या ।  ता  इसका  फैसला  हा  जाना
 चाहिये  शेड्यूल्ड  काइट्स  और  बे ड्यू हल  ट्राइब्म
 की  समस्या  का  लेकर  जा  हि  बहुत  'भय कर
 समस्यायें  है,  उनके  बारे  में  वात  अठे शन  क्या

 नही  स्वीकार  करते  V

 अध्यक्ष  महोदय  मैने  हाउस  का  बताया
 जब  कल  लाये  |  कल  कार्ड  काल  अटेशन  मोशन

 नही  था  ।  इन्होंने  कल  शाम  को  7  बजे  दिया
 जब  कि  सारा  बिजनेस  तय  हो  चुका  था  ।

 श्री  थी  पी०  मौर्य  मै  मुजफ्फरनगर  की
 मिसाल  आपको  देना  चाहता  ह।  वहा  पर
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 शेड्यूल  काइट्स'  और  शेड्यूल्ड  ट्राइबल  पर

 हुए  अत्याचारों  के  बारे  मे  मैने  काल  स्टेशन
 मोशन  दिया  था  और  आपने  कहा  भी  भा  कि
 उस  पर  विचार  करेगे  लेनी  उस  पर  आपसे
 काई  ध्यान  नही  दिया।  सैकडा  लोगों  पर  हुए
 अत्याचार  वा  सवाल  है  लेती  काज  स्टेशन
 मोशन  की  ओर  आपका  ध्यान  नहीं  जाता  ।

 अध्यक्ष  महोदय  आप  कृपा  कर  बैठेंगे
 काल  स्टेशन  है  ही  नही  ता  ध्यान  कसि
 परद।

 SHRI  BN  RE  0०  (Niryalgudi)  87
 I  have  given  notice  of  ३  calling  attention  on
 the  atrocities.  committed  on  hanyins,  includ-
 ing  ladys

 MR  SPEAKER  [have  not  seen  at  Ir
 can  be  tiken  up  only  when  it  is  allowed  by
 me

 2  32  brs

 PAPENS  LAID  ON  THL  TABLE

 Naurovan  Woresre  Boarp  ror  Sea]  4Rres
 Rutes

 THE  MINISIZR  0  PARIIAMLN
 TARY  AILAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)  I
 bry  to  lay  onthe  Tabl  +  copy  cach  of  the
 followir  Notifications  (Hinds  and  Enghsh
 visions)  und  r  sub  section  (3)  of  section  498
 of  the  Merchant  Shipping  act.  953

 (1)  The  National  Welfne  Board  for
 Serefarcrs  (Amendment)  Rules,
 970  published  in  Notitication  No
 GSR  2055  an  Gazette  of  India
 dated  the  26th  December,  |  270

 (2)  The  National  Welfare  Board  for
 Scafarers  (Amendment)  Rules,
 1971,  published  an  Notification  No
 GS  R  62i  in  Gavette  of  India
 dated  the  Ist  May  I97!

 {Placed  in  Ltbvary  See  No  LI-  986/71)
 Rerorror  Cevtrar  Insururg  or  Enaitsn,

 TypeRABAD

 THL  DFPULY  MINISTER  IN  THE
 MINISIFRY  OF  EDUCATION  AND  SO.
 CIAL  WELFARE  (SHRI  K  b  RAMA.
 SWAMY)  —  Sir,  on  behalf  of  Shri  Siddhartha
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 {  Shri  K.  5.  Ramaswamy  J}
 Shankar  Ray  I  beg  to  lay  on  the  Table  a
 copy  of  the  Report  on  the  activities  of  the
 Central  Institute  of  English,  Hyderabad,  for
 the  year  1969-70  along  with  the  Audited
 Accounts.  {Placed  in  Library,  See  No.  LT—
 887/71).

 Notirications  UNDER  EssentiaL  SERvicrs
 Marnrenance  Act

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  PC  CHATTOPADH-
 YAYA):  I  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  Notifications  (Hindi  and
 English  versions)  under  sub-section  (2)  of  sec-
 tion  2  of  the  Essential  Services  Maintenance
 Act,  968  “_

 (l)  Notification  No.  S.  om  299  pub-
 lished  in  Gazette  of  India  dated
 the  7th  August,  97l  declaring
 service  connected  with  the  supply
 of  water  in  the  State  of  West
 Bengal,  to  be  an  essential  service.

 Order  published  in  Notification
 No.  S.  0,  2920  in  Gazette  of  India
 dated  the  7th  August,  97]  prohi-
 biting  strikes  in  any  service  connec-
 ted  with  the  supply  of  water  in  the
 State  of  West  Bengal.
 [Placed  in  Library.  See  No.  LT-888/7]

 (2  ped

 Norirtaations,  Finance  ACcounrs  ETG.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  I  beg  to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  ver-
 sions)  under  sub-section  (3)  of  sec-
 tion  2  of  the  Government  Savings
 Certificates  Act,  959  :-—

 (i)  The  Governments  savings  Certi-
 ficates  (Amendment)  Rules,  A971,
 published  in  Notification  No.

 .  GSR.  05  in  Gazette  of  Yndia
 dated  the  26th  July,  1971,

 (ii)  The  Post  Office  Savings  Certificates
 (Third  Amendment)  Rules,  1971,
 published  in  Notification  No.
 G.8.R.  106  in  Gazette  of  India
 dated  the  26th  July,  197k.
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 (iii)  The  Government  Savings  Certifi-
 cates  (Fixed  Deposits)  (Amend-
 ment)  Rules,  97l,  published  in
 Notification  No.  G.  8.  R.  07  in
 Gazette  of  India  dated  the  26th
 July,  1971.

 [Placed  in  Library.  See  No.  LT—889/7]

 (2)  Acopy  of  Mysore  Notification  No.
 S.  O.  942  dated  the  !4  May,  97]
 issued  under  section  30  of  the
 Mysore  Lotteries  and  Prize  Com-
 petition  Control  and  Tax  Act,
 95i,  exempting  the  raffle  conduc-
 ted  by  the  Mahila  Mandali  Banga-
 lore,  from  the  provisions  of  section
 2  of  the  said  Act  read  with  clause
 (c)  (iv)  of  the  Proclamation  dated
 the  27th  March,  1971,  issued  by
 the  President  in  relation  to  the
 State  of  Mysore.  [Placed in  Library.
 See  No.  LT--890/7!]

 (3)  A  copy  of  the  Finance  Accounts  of
 the  Central  Government  for  the
 year  ‘1969-70,  [Placed  in  Ltbrary
 See  No,  LT—89/7]]

 (4)  A  copy  each  of  the  following  Noti-

 (a)

 ficauons  (Hindi  and  English  ver-
 sions)  under  section  59  of  the
 Customs  Act,  962  :--

 G.  S.  R.  03  published  in  Gazette
 of  India  dated  the  26th  July,  97]
 together  with  an  explanatory
 memorandum.

 (ii)  G.S.R.  38  published  in  Gazette  or
 India  dated  the  3ist  July,  !97l  to-
 gether  with  an  explanatory  memo-
 randum.

 [Placed  in  Library.  See  No.  LT-892/7!]

 (5)  (i)  A  copy  of  the  Delhi  Sales  Tax
 (First  Amendment)  Rules,  97]
 (Hindi  and  English  versions)
 published  in  Notification  No.
 F.  4.  (97)/69-Fin(G)  in  Delhi
 Gazette  dated  the  l8th  March,
 97l,  under  sub-section  (4)  of
 section®  26  of  the  Bengal
 Finance  (Sales  Tax)  Act,  ]94l,
 as  in  force  ia  the  Union  Terri-
 tory  of  Delhi.  [Placed  in  Library.
 See  No,  LT~893/7}


